INVITATION FOR EXPRESSION OF INTEREST FOR

C GEMS AND JEWELS PRIVATE LIMITED
OPERATING PETROL PUMP UNDER THE DEALERSHIP OF HPCL
ALONGWITH OTHER FACILITIES AT VILLAGE PATARSI, DISTRICT
FATEHGARH SAHIB, PUNJAB

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
RELEVANT PARTICULARS

1. |Name of the corporate debtor along |C GEMS AND JEWELS PRIVATE LIMITED
with PAN & CIN/ LLP No. PAN: AACCC2650B

CIN: U36911PB1999PTC022180

2. | Address of the Registered Office NH -1 Rajpura, Sirhind Highway, KM-

Stone 242, Village Patarsi, Fatehgarh
Sahib, Punjab, India, 140406

3. | URL of website Not available
4. | Details of place where majority of fixed  |Registered Address: NH -1 Rajpura, Sirhind
assets are located Highway, KM- Stone 242, Village Patarsi,

Fatehgarh Sahib, Punjab, India, 140406

5. | Installed capacity of main products/ services | Details can be obtained by sending a
request at cirp.cgems@gmail.com

6. | Quantity and value of main products/  |Sale in FY 2023-24: Rs 1,24,54,98,279.97
services sold in last financial year Sale in FY 2022-23: Rs 1,40,13,44,788.40
Sale in FY 2021-2022: Rs 82,56,36,107.54
(As per the financial statements
available on website of MCA).

7. | Number of employees/ workmen No. of Workmen — 38
No. of Employees — 40

8. |Further details including last available|Details can be obtained by sending a
financial statements (with schedules) of two| request at cirp.cgems@gmail.com
years, lists of creditors are available at URL:

9. | Eligibility for resolution applicants under [Details can be obtained by sending a
section 25(2)(h) of the Code is available at URL:|request at cirp.cgems@gmail.com

10.|Last date for receipt of expression of interest | 24.09.2025

11.| Date of issue of provisional list of
prospective resolution applicants 04.10.2025

12.| Last date for submission of objections
to provisional list

13.| Date of issue of final list of prospective
resolution applicants

14.|Date of issue of information memorandum,
evaluation matrix & request for resolution |24.10.2025
plans to prospective resolution applicants

15.| Last date for submission of Resolution Plans | 23.11.2025
16.]| Process email id to submit Expression cirp.cgems@gmail.com

09.10.2025

19.10.2025

of Interest
17.| Details of corporate debtor’s registration |Corporate Debtor has been registered
status as MSME with MSME as “Medium Enterprise.”
Registration No.: UDYAM-PB-05-0021741
Sd/-

Mr. Navneet Gupta

Resolution Professional

C Gems and Jewels Private Limited

Date: 09.09.2025 IBBI Reg. No.- IBBI/IPA-001/IP-P00361/2017-18/10619
Place: Chandigarh Address: # 1598, Level 1, Sector 22-B, Chandigarh-160022
Email: cirp.cgems@gmail.com




on of the Proparties (Securad Assat)

14, -Property measuring {House) 50 Sq Yﬂs le.0 B\gh&! Biswa being 1/130 share out of which total

property maasuring 8. Bgha: 10 Biswa ¥
*Knasma No. 140883194 12(6-4) and |

| 15Ft and 16FT Wide Street, West 15FL and Plot of other owner, North: 30FL and Plot of other owner,
. South: 30 FL and Piot of Smt. Saffo Devi
RmPﬂu Rs. 19,00,000/ [Rupess Nineteen Lakhis) Only]

INVITATION FOR EXPRESSION OF INTEREST FOR

C GEMS AND JEWELS

OPERATING PETROL PUMP UNDER THE DEALERSHIP OF HPCL
ALONGWITH OTHER FACILITIES AT
FA'I'EIIWMHII,N

PRIVATE LIMITED
VILLAGE PATARSI, DISTRICT

assels are located

(Under sub-r 1 (1) of regulation 36A of the y and B y Board of
India (Insdvencyﬂsuiuﬁan Process for Corporate Persons) Reg.llmnns 201 6)
. ANT
1. |Name of the corporate debtor along C GEMS AND JEWELS PRIVATE LIMITED
with PAN & CIN/ LLP No. 'AN: AACCC26508

CIN U36911PB1999PTC022180

2. |Address of the Registered Office NH -1 Rajpura, Sirhind Highway, KM-
Stone 242, Village Patarsi, Fatehgarh |
Sahib, Punjab, India, 140406

3. | URL of website Not available

4, | Details of place where majority of fixed  [Registered Address: NH -1 Rejpura, Sirhind

Highway, KM- Stone 242, Village Patarsi,
Fatehgarh Sahib, Punjab, India, 140406

5, | Installed capacity of main products/ services | Details can be obtained by sending a
. request at cirp.cgems@gmail.com
6. | Quantity and value of main products/  [Sale in FY 2023-24: Rs 1,24,54,98,279.97

services sold in last financial year

Sale in FY 2022-23; Rs 1,40,13,44,788.40
Sele in FY 2021-2022: Rs 82,56,36,107.54]
(As per the financial statements

avallable on website of MCA).

o

Number of employees/ workmen

No. of Workmen - 38
No. of Employees — 40

o

Further details including last availablef
financial statements (with schedules) of two|
years, listsof creditors are available at URL:

Details can be obtained by sending a
request at cirp.cgems@gmail.com

Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at URL:

Details can be obtained by sending a
request at cirp.cgems@gmail.com

Last date for receipt of expressicn of inferest

24.09.2025

.| Date of issue of provisional list of

prospective resolution applicants

04,10.2025

Last date for submission of objections
1o provisional list

09.10.2025

Date of issue of final list of prospective
resolution applicants

19.10.2025

Date of issue of information memorandum,
evaluation matrix & request for resolution
plans to prospective resolution applicants

24.10.2025

.| Last date for

of Resolution Plans

23.11.2025

.| Process email id to submit Expression
117 Details of comporate deblor's registration

of Interest

cirp.cgems@amail.com

Chahal Through His Legal Heir Mr. Harbal Singh Chahal (llinotSon)Through HJS Gumila
Late Baibir Singh Chahal Rlo House No. 35-S, Street No. 1, Near 22 No. Fatak, Sant Nage
Central Jall, Patialain Fir No. 174/2023 PS Civil Lines under Section 302,34, 1208 IPC).

Date : 08.09.2025 Place : Patiala

Zonal Office Ludhiana
Near Circuit House, Fe
Pin-141001, E mail : r
Recovery Departn]

DEMAND NOTICE
Notice under Section 13(2) of the Securitisation and Recq
Assets and Enforcement of Security Intere
A notice is hereby given that the following Borrowers(s)/Co-Bol
repayment of principal and interest of credit facilities obtained by |
facilities have turned Non Performing Assets. The notice under sect
Reconstruction of Financial Assets and Enforcement of Security Int
Borrower(s)/Co-Borrower on their last known addresses. How
returned un-served and in other cases acknowledgement has nc
are hereby informed by way of public notice about the same.
Name of Branch
Borrower/Co-Borrowe

Blo : Pathankot
Borrower : Mis Ganlka
Enterprises Through its
Prop. Mrs. Sunita Devi
Wi/o Mr. Sohan Lal,
Address: Housa No.
190, Timber Market
Truck Stand, Scheme of
Improvement Trust,
Backside NHPC
Quarters, Saili Road,
Tehsil & Distt. Pathankot
-145001. Guarantor: 1.
Mrs. Sunita Devi W/o
Mr. Sohan Lal, Address:

Bdnl~ uI \1.|lmr.1shtr.1

ription of
ured Assets

Primary Security-| 20.07.2025

Exclusive charge by way. of Hypothecation
of stocks of Raw Material, Semi- Finished,
Finished Goods, Imported Goods and
Spares and other consumables of the firm
products lying in godown/ factory premises
or in transit with assignment of book debts
and another.

Collateral Security- Equitable mortgage
of property constructed on plot|af
admeasuring 7 Marlas comprising in|ct
Khasra No. 24R24/1 being its 7/102 nd share i
per Jamabandi for the year 2009-10, Situate
Malikpur, Tehsil & Distt. Pathankot, Punjab ov
Babu Ram vide Sale deed No. 1625 dated 1
House No. 190, Timber|Sub- Registrar, Pathankot and is bounded as u
Market Truck Stand,|Vipan Kumar, North: Road, South: Vipan Kum
Scheme of Improvement Trust, Backside NHPC Quarters, Saili Road , Tehsil

Sohan Lal S/o Sh, Babu Ram, Address: House No. 190, Timber Market Tru
Trust, Backside NHPC Quarters, Saili Road, Tehsil & Distt. Pathankot -14500
The above Bomower(s)/Co-Borrower are advised to pay the amount mentioned
date on the publication of this notice failing which further steps will be taken afte
this notice as per provision of the Securitisation and Reconstruction of Fin
Security Interest (SARFAESI) Act, 2002. Moreover the Borower{s)/ Co-Bal
dealing with any of the above seeured Assets in any manner what so ever, with
without prejudice of the Bank's right to initiate such other actions or legal proces
any other applicable provisions of Law.

The Borrower's/Co-Borrower attention is invited to provisions of Sub.
Act, inrespect of time available to redeem the secured asset.

Date: 08.09.2025 Place: Ludhial

ur

status as MSME

has been registered

Corporate Debior ha
with MSME as “Medium En
Registration No.: UDYAM-P mzw«

Date: 09.09.2025
Place: Chandigarh

C Gems
IBBI Reg. No.- IBBIIPA-D01/IP-P0D361/2017-18/10619
Address: # 1598, Level 1, Sector 22-B, Chandigarh-160022
cgems@gmail,

Sdl"

Mr. Navneet Gupta
Resolution Professional
and Jewels Private Limited

Email: cirp.
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OPERATING PETROL PUMP UNDER THE DEAI.EH'HIP OF HPCL
ALONGWITH OTHER FACILITIES AT VILLAGE PATAI DISTRICT
FATEHGARH SAHIB, PUNJAB
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

INVITATION FOR EXPRESS
C GEMS AND JEWELS

ION OF INTEREST FOR
PRIVATE LIMITED

e = ANT
o ;?ﬁ;g; %ng H‘uiggflg 1. [Name of the corparate deblor along |C GEMS égg JEWELS PRIVATE Ll
P ;: AACCC26508
he name of Mrs Gaytre Dgw A T g;l" U36911PB1999PTCOZ2180 |
?ﬁidgfg D:YO‘BR?;;:?‘;; 2. |Address of the Registered Office.|NH -1 Rajpura, Sithind Highway, KN-
: by Stone 242, Vilage Patarsi, Fatehgarh
the North by: Others/26™1, Sahib, Punjab, India, 140406
| | 3. | URL of website Not available
] .5 ,643/- (R -
i Fisfty1 ’g: : LaakL '.Jl.':::: 4. | Details of place where majority of fixed  |Registered Address: NH -1 Rajpura, Sirthind
dred Forty Three Only) assats are located |Fhghway, K- Stone 242, Vilsge Patars)
08 Kanal 00 Marlas being 5, |Ins! capacity of main pre services| Details can be ol ending a
awat No 31, KhatauniNo 75, recuest at capcpemaggma. com
e year 2019-2020 of Kingra, 6. | Quantity and value of main products/  |Sale in FY 2023-24: Rs 1,24,54.98,279.97
‘ucted thersupon measuring sanvices sold in last financial year Sale in FY 2022-23: Rs 1,40,13 44,788.40
anals 19 Marias, comprising Sala In FY 2021-2022: Rs 82.56,36,107.64
3-16), 850(19-16), 852(7-6), {eperiie Juaicial sriemearis
92020 of Kingra, Tehsil & available on website of MCA).
ar Randeep Singh S/o Sh 7. | Number of employees/ workmen No. of Workmen - 38
writing no 2021-22/40/1/97 No. of Employees - 40
dig and bounded as follows: 8. |Further details including last available] Details can k;eoh!ained by sending a
Passage, On the North by: financial statements (with schedules) of two| request at cirp.coems@gmail.com
ar(b.) Hy;?otnecated stock of] years, lists of creditorsare availableat URL:
J24 submitted by M/s Simran 9, | Efigibility for resolution applicants under |Details can be obtained by sending a
led below: (i) MZBBQ‘ET Color] section 25(2)fh) of the Coda Is avallable at URL:|request at cirp.coems@gmail.com
Eﬁfﬁ;:ﬂg ;?.Zgieaclt?isculﬂegnbayl 40.| Last date for receipt of expression of interest | 24.09.2025
Date of issue of provisional list of
3 (jll) Bucket Elevator as per| | 11- ; 04.10.2025
t Elevator as per invoice no 2 T meTTU!:‘:B les;)lul:r; auf”::?::tsbns
i asl gate lor submission O
as per Invoice no 1 dated o peavisional st 09.10.2025
13.| Date of issue of final list of prospective
resolution applicants 19.10.2025
14.| Date of issue of information memorandum,|
evaluation matrix & request for resolution | 24.10.2025
plans to prospective resolution applicants
15.| Last date for submission of Resolution Plans | 23.11.2025
16.| Process email id to submit Exp i 1
5 |Rs-1,28,815.00 (Rupees| of Interest = cirp. mail.com
One Lakh Twenty Eight] - 57T Retails of corporate deblor's registration | Corporate Debior has been registered
idred Fifteen only) plus status as MSME nh MSME as “Medium Enterprise.”
es R No.: UDYAM-PB-05-0021741)

hand. Sale Deed No. 5264

3ali No. 2 Basti Gobind Nagar

AUTHORISED OFFICER

Date: 09.09.2025
Place: Chandigarh

IBEI Reg. No.-

Address: # 1598, Level 1, Sector 22-B, Chandigarh-160022

Sdi-

Mr. Navneet Gupta

Resolution Professional

C Cems and Jewels Private Limited
IBBIAPA-001/1P-P00361/2017-18/10618

Email: cirp.cgems(@gmail.com

national baak

E-AUCTION

... Tagether for the better
E: KAPURTHALA, PNB HOUSE,
ATRAJ HOTEL, KAPURTHALA; PH. 84271 33773

25 (SALE THROUGH E-AUCTION ONLY

iR RULE 6(2) & 8(6) READ WITH RULE 6 & 9 OF THE SECURITY INTEREST
JTICE FOR E-AUCTION FOR SALE OF MOVABLE/IMMOVABLE PROPERTY/IES

platform provided at the Website “https://baanknet.com/*

line through portal "https://baanknet.com/”
{ Guarantor (s) that the below described immovable property mortgaged/charged to the Secured Creditor, the
by the authorized Officer of the Bank/ Secured Creditor, will be sold on “As is where is Basis” and “As Is
ble herein below, for recovery of its dues due to the Bank/ Secured Creditor from the respective borrower (s)
1ed in the table below against the respective properties.

Demand Notice Date

Possession Date EMD Amount
Nature of Possession| Bid Increase Amount
Quistanding Amount

g 5 mara 6 Sarsai 07.02.2025 Rs. 15.10 Lakh |Date: 29.09.2025
(1-4) 10/11/1-(3-0),] __05.05.2025 | Rs. 1.51 Lakh | Time: From 11
wara, Distt Kapurthala, Rs. 20,000/- AMto 4 PM
Amandeep Kaur W/o[Rs. 7,38,700+ intt w.ef NPA classification & other Misc Charges
"kash, West: p’iuﬁ of Daljit Singh, South: Land of other, North: passage (IP ID: PUNBAMANDEEP7872)

SALE NOTICE

Details of the

encumbrances

known to the
secured credifors

Date/Time |
of E-Auction |

NOT KNOWN

02

:asuring 4.5 maralas 23.03.2022 Rs. 27.05 Lakh |Date: 29.09.2025| Charge of Phagwara
sort, Hoshiarpur Road, 01.06.2022 Rs. 2.70 Lakh Time: From 11 Co-operative
11.2006 for 4.50 marla SYMBOLIC Rs. 20,000/~ AM to 4 PM Agriculture Bank is
#Whasra Na 1689 170 [R=.7.63.874+ Inttw.ef NPA classification & other Misc Charges| for Rs. 5 lacs as per

‘strange case’,

officials free to reft

SAURABH MALIK
TRIBUNE NEWS SERVICE
CHANDIGARH, SEPTEMBER 8
The Punjab and Haryana
High Court has held that no
police personnel can be
forced to climb the ladder of
promotion against his will
Making it clear that advance-
ment in rank was a matter of
choice and not compulsion,
the court also rejected the
state’s insistence that Con-
stables must accept elevation
as Head Constables after
observing that the authorities
could not coerce unwilling
officers to undergo the Lower
School Course — the gateway
to promotion in the
absence of specific rules.
The “strange case” was
placed before Justice Jagmo-
han Bansal after Haryana
police officials challenged the
DGP's August 4 order, includ-
ing their names in List-B
under the 35 per cent seniori-
ty-cum-fitness category for the
2022 Lower School Course.
The Bench was told that the
petitioners, all over 35 years of
age, were holding Constables’
?{. They approached the

Rejects states ir
accept elev

court submitting thaf
not want to be pi
Among other thinj
counsel contended t]
tion for the Lower
Course under Rule
the Punjab Police !
applicable to Haryar
a step towards pron
Head Constable.
Their counsel furi
mitted that they 1y
inclined toundergot
School Course as the
wish to hold the su
rank of Head Consta
were even ready to f
Assured Career Prt
Scheme and the fir
other benefits attact
promotional post.
The state opposed
pointing to an acu
age of Investigati
cers. It argued tha
gations could not b
out by Constables
Head Constable
authorised to per

DC transfer spa
row in Fatehab:

SIRSA, SEPTEMBER 8
The transfer of Fatehabad
DC has triggered opposition
from local sarpanches, who
have appealed to CM Nayab
Singh Saini to stop the move.
Sarpanches from eight vil-
lages in the district have writ-
ten a letter to the CM, stating
that the DC had been active-
ly involved in handling the
recent flood and waterlog-
ging crisis. They said she
had not only managed the
situation administratively,
but also had been present on
the ground, ' distributing
relief material and support-
ing residents. :
Transferring her at such a

Resources Departi
The issue has tak
cal turn as many b
the DC's transfer wz
following a complai
habad Congress Ml
Singh Daulatpuria
recently blamed he
genceafterabreach
ar Muiltipurpose
drain led to flooding
block’s Ramsara v
had also posted an
social media criticis
and tagging the CH
ter's Office, suggel
officials in Fatehab
held accountable fo
flood damage.
Daulatpuria def
stand, saying that
fer was justi



